IN THE CENTRAL ADMINMISTRATIVE TRIBUNAL: HYDER
AT HYDERABAD

0.A.Ng,1133 OF 1994@, ODATE OF ORDER:16w

RGAD BENCH:

12-1993,

4. Divisional Railway Manager,

Batween:

1. P.Ammaji Rao.

2., V.Appa Rao.

3. L.3.N.Murthy.

4. T.3adanand. «» Applicants

a nd

1. General Mgnager, S5.E.Railway
(representing Union of India),
Garden Reach, Calcutta-43.

2. the? Persornel OfPicer,
(Administration),S.C.Railuay,
Garden Rsach, Calcutta-43.

3. Chief Mechanical Paser Engineer(R&l),
S.E.Railvay, Garden Reach, Calcutta-43,

S.E.Rgilvay, Dondaparthy, Visakhapatnam.

5. Senior Divisional Personnel Bfficer,
0/o Divisional Railway Manager, 5.E.Railua
Dondaparthy, Visakhapatnam. :

6. P.3urya Rao,Working as Diesel Assistant,

S.E.Railvay, Rayagada(Urissa) (51.Noc.221 of

Seniority List).

7. 3.8hindey, workingas Diesel Assistant,
Kantabamji, R.S5.(0Orissa) (S1.No.223 of
Seniority list).

B. O.Ramana, working s Sr.0iessl Drivef
Assistaent, 3.E.Railway, Waltair
 (S1.No.225 of Senioritylist),

. oq.RESDQndan
COUNSEL FOR THE APPLICANTS Nr.S.RamakriA
COUNSEL FUOR THE RESPUNDENTS :: Mr.V.Bhimznna

CORAM:

THE HON'BLE SRI R.RANGARAJAN,ZMEMBER (ADMN)
AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (34

: ORDER :
ORAL ORDER(AS FER HON'BLE SRI R.RANGARAJAN,ME
Heard Mr.S5,Ramakrishna Rao,lsarned Coun
Applicants and Mr,V,.Bhimanna, learned Standing

for the Respondents.
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2, This UA is filsd for the following religfs:i-

a) Quash the impugned Order No.UPV/MM/DDAs|Part-1/95,
deted:21-6~-1996 issued by the Sth Respopdent
promoting Asst.Drivers(DSL/ELE), who arp juniors
Lo the applicant;

b) call for the records relating toc senionity of the

applicants and set aside the illegal sgniority

list, duly declaring it as arbitrary, |
warranted and in violation of Articles
of the Constitution; and

llegal, un-
14 and 16

c) direct the Respondents to revise the sdniority

and promote the applicants to the gradd
Assistant Drivers in the scale of Rs.12{]
with effect from the date their juniors
moted i.e., Prom 13-4-1995, yith all o
benefits including seniority, promotiorn

arresrs of pay since the very rank juni

of Senior
0-20C40

Ware pro-
nszquential
s and

crs were

promoted as Sr.Asst,.0Orivers against th& interests

of the applicants.

3. it is now stated for the applicant that the

applicant desires to challenge the Letter No,

Part-11/17/93, dated:24-11-1993(Annexure.A~V,

WPY/MR /OA/

paga.23

to the CA), whereby the date aof ragularisati&n of the

applicents were brought down gﬁto 1993, whergas thay

"

ware posted on adhoc basis with effact from

9381 .

4. Thia/in the opinion of the learned Coupsel for

the Applicant}uill be more Pruitful to decidg the

case of the applicants, In that view the lea
Por the Applicants submits thathe is uithdra
C.A. and file a fresh 0A for fixing his seni

the basis of his adhoc sppointment in the ye
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9. The BA is allowsd to be withdraun. Pergiss on
is also given to Pile a fresh DA in accerdancﬁ with

ths lau,

The pericd from 27-8-1996 till date will
not be counted for limitation when a fregh DAl is

filad "

6e In the result, the 0A is disposed of as| withdraun

sub ject to the npéarvatinns as mada above. No|costs.

( B.S.JAI SHWAR ) { R.RANGARAJRN )
MEMBER (JUDL) MEMBER (ADMN)
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Oictated to steno in the Open Court £V1ﬁ2;
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